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Adjourned to 9.2.1996. 

rr'An.) 

ard Shri D.Pd,I)halasamant, learned hIii 	
c4 

counsel for the applicant and Shri Ashok  

Móhiity, 	lear ne d Senior Stand in g C.ou rise 1  

(Centra 1). 

It would appear that the applicant ha&, 

worked as 	 Tabla B.O. for some time 

and has gained some experience of postal 

work. According to applicant, his name has 

not been sponsored by the Employment Exch- 

ange in the present instance on the ground 

that he possesses qualificatiorE which are 

higher than those requisition for the job, 04Ab 

and because a requisition was made to the 
i 

Employment Exchdnge to sponsore only 8th - 

class passed candidates. The applicant 

contends that although he has exrience 

of departmental work, his cü se s uf fe rs only 

because of his higher qua lif icat ion. 	ccor- 

ding to the Qepartmental rules also, a 

ntriculate is to be given preference in 

the rrtter of selection of 	D,/Packer. 
- 
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..2 .2.96 Considering all aspects, it is 

directed that the candidature of the 
applicant may also be considered alonq 

with other candidates sponsored by the 

Employment 	change, and the most 

suitable candidate be selected for the j,f 
post, if the selection is not pet 

fjnaljsed. ç 

Incidentally, it was pointed out 
y4y 

on behalf of the applicant that in the 

matter of selection of such E]s, 
matriculates should be preferred to 

candidates having minimum lower educa-. 

ional qualification, as per deirtnEfltal 

instructions. Nevertheless, whenever TT'iL 
requisitions are made to Employment 

Exchanges this fact is not being intimated 

with the result that the candidates with 
C 

matriculation are not being sponsored by 

them. The Chief POst Master General, may 

consider wt her it would not be necessary 

or desirable to adopt a practice, hereafter, 

of intimating to the Employment Officer, 

whenever a requisition is made, as to 

the position of the instructions regarding 

preference to be 4iven to matriculates, A(D 	T)— 

so thct the field of choice can be come -' c%\ 	• CN 
wider and better balanced, so that the  

dertment gets better qualified . 

candidates for consideration. 

The.Original. Application  
disoosed of at the admission stage. 

Jind over a c opy of the orders 

to the 	titioner'z counse). c, 
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